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Monopolies Commission 

+ 
·749. Sbrl Mobammad Elias: 

Shri Yashpal Singh: 
Sbri R. S. Pandey: 
Sbrl Rajesbwar Patel: 
Shri llimatslngka: 
Sbri Ramesbwar Tanlla: 
Shri p. C. Borooab: 
Sbri Sidbesbwar Prasad: 
Sbri Ram lIarkb l'adav: 

Will the Minister of Finance be 
pleased to state: 

(a) whether the Monopolies Com-
mission have submitted their report 
to Government; 

(b I if SO, thE' main C o e d ~ 

tions thereof; and 

(e) whether Government hoave 
accepted their recommendations? 

The Mlnlste" ot Planning (Sbri 
B. R. Bhagat): (a) and (b). Yes. 
Copies of the report of the Commis-
sion were placed on the Table of 
the House on the 8th December, 
1965. 

(c) The report is now under the 
consideration of Government, 
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The Minister 01 Finance (SbrI T. T. 
Krlshnamachari): It is a suggestion 
for action. I think the appropriate 
Ministry might consider It. 

Mr. Speaker: The han. Member 
wants to know whether the monO ... 
poty in the paper industry also would 
be broken, and, It that is the Idea, 
he also wants to know how \onll It 
would take to enforce It. 

Shrl T. T. Krlahnamacbarl: The 
Gove,nment have not applied their 
mind to it. It is a suggestion tor 
action, and they might consider the 
suggestion. 

Sbrl SbasbJ Ranjan: Newspaper 
Industry and not pDper Industry. 

Mr. Speaker: Yea. yea, new.paper 
industry. 

ShrlmaU Renu Chakravartt,.: In 
view of the tact that an excellent 
dissenting note has been given by 
Shri R. C. Dutt. will the Government 
be considering th15 minority report as 
It was done In the cue ot the report 
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uf the Bonus Commission where the 
minority really prevailed over th,' 
majority? 

Shrl T. T. Krishnamacharl: Well, 
~ e  part of the report, whether 
that of the mi'nol'ity or majority, 
will be taken into consideration. 
do not sec why the analogy of any 
other C(Jmmission's report should be 
imported into it. 

Shd Kapur Siolh: This report of 
lhe Monopoly Commission discloses " 
l'CYnspicuous and disturbing disparity 
between the investments ot Tatas and 
Birlas in the curporate sectol'. Do 
lhe Ruling Party propose to take any 
<.Ietion to equalise this investment? 

Shr! T. 'I'. KrL.hnamacharl: The 
Ruling Party can take no action. The 
Government will take appropriate 
action on a study or the report. 

Shrl Indrajlt Gupta: Sir, the han. 
Member should not plead the cause 
of either Tatas or Birlas. 

Mr. Speaker: Because he pleads 
the cause 01 both I did not take 
o ~ t o  

Sbrl Kapur Slnlh: Sir, I um plead-
i ng the cause of the under-doi. 

Shr! Warlor: May I know by what 
time Government expects to finalise 
thl;' consideration of the report and 
take some steps in this matter? 

Sbrl T. T. Krlshnamacllarl: I can-
not say. The study ronges over a 
very wide field. I think the Govern-
e~t will have to consider it tully. 
I do not know what time it will tuke, 
becouse Government is a huge big 
machinery and it is e ~ difficult to 
~  now whnt timf' it will take. 

Shrlmatl Ramdlllarl Sinha: May I 
know whether it is a fact that the 
eoncentration of economic power has 
led to misdirection in investment; if 
so, whether there is any proposal to 
neutralise the harmful efTects of 

such investment? 

i>nrt T T. Krbhnamacharl: Any 
decislion that is taken by Government 
should probably be by means of .el-

ling up all authority for the pur-
pose~t t is my thinking, not Gov-
cl'nmcnt's-and that authority will 
hHve to deal with these matters. 

Shri A. P. Sharma: One of the 
ieatures of the Report is that the 
accumula tion of money in the hands 
of a rew people has also been a dis-
turbing effect O'n the politics ot the 
country. Will the Government consi-
der that also? 

Shrlmatl Renu Cbakravartty: That 
is the most important thing. 

Shrl T.  T. Krtshnamaebarl: As I 
said, naturany, Government will 
take all these matters into considera-
tion-the que!;tion of the ple e ~ 

tat ion 01 it or the agency for that 
purpOSf'. 

Sbrl Joachim Alva: Government 
has had considerable material before 
it all these years. Apart from that, 
one report is already before them. 
The Monopoly Co s~ o s Report 
and the ftrst part of the Mahlanobis 
Report are before the House and 
Govt'rnment has not moved even half 
as much as the United States of 
America in regard to anti-Trust law. 
May I know what they propose to 
do immediately or would they wait 
for another five years for implement_ 
ing those recommendations? 

Shr! T.  T. KrishDamacbarl: All 
truths are eternal and I am afraid, 
sometimes I and the han. Member do 
not recognise these truths. 
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Shrl Shlnkre: One of the main 
questions that had been submitted to 
this Commission is whether the 
institution of managing agencies 
should be done away with or other-
wise. In this context I want to know 
from the han. Minister whether there 
is reasan to believe that because the 
majority opinion prevailod in the 
sense that just now there is no case 
for abolishing managing agencies. the 
Government prompted themselves to 
be very quick to present this report 
in Parliament, 

Shrl T. T. KdsJmamacharl: If there 
is some underlying meaning, I am 
not able to comprehend it. but J 
think there is one post·script to the 
Report that one of the members has 
not expressed his opinion on manaa-
ing agencies because he is the chair-
man of a committee which is now 
examining this question of managing 
agencies. 
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Shrl p. R. ChakraverU: While 
appreciating the readiness of the 
Government to appoint this Monopo-
'lies Commission to relieve the peo--
pIe of tho burden of the big con-
cerns. may I know whether in the 
context of the minority and majority 
reports. which have appeared yes· 
terday, Government will try to ex· 
pedite its decision? 

Shrl B. R. Bhacat: At this sta'e we 
cannot say anything doH nit. about 
the timing of it. 

Mr. Speaker: Would they delay it? 

Shrl B. R. Bharat: No; about the 
timing we cannot say. 

Mr. Speaker: Such questions only 
require this answer, namely. uYes: we 
wili try to do that." That is all. 
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8hrt Bbapat lha Asad: They are 
aiready doing it. The only thing i. 
that sometimes they do not lay that. 
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Shrl D. C. Sharma: May knuw 
whether the final word on the con·· 
Slderation of the report rests with 
the Finance Ministry or some other 
Ministries of the GoverlUnent of 
India arc also likely to be consulted, 
and if the later is the case, what are 
those Ministries'! 

Shri T. T. Krlshnamacharl: This is 
n matter of economic policy with 
whi.h the Government as a whole is 
coneerned. There are several Minis-
tries which arc deuling with econO-
mic matters, The decision, whatever 
it is, or the sets of decisions would 
have to be taken by the Government 
as a whole. 

Shrlmatl Savltrl NiICam: On the 
one hand some e:onomic evils have 
been very clearly described and on 
the other hand, some ineffective rea 
medics hnve been suggested. I would 
like to know from the hon. Minister 
whether, keeping in view the urgency 
of the remedies, what interim actions 
he proposes to take considering the 
delay which may be involved in tak· 
ing the final actions? 

Shrl T. T. Krlshnamachari: I can-
not speak here for myself. As I said, 
the Governmnt will have to consider 
all aspects of the question. 

Dr. I,. M. Slnrhvl: May I know at 
what level this matter being consi-
dered and whether the Government 
are in a po"ilion to indicate that, be-
fore the end of this Parliament, there 
would be logislation to give Institu-
tional form to <orne of the recom-
mendations made by the Commis-
sion? 

Shrl T.  T. l~l  .. h.rI: Before 
the end Of thl. Parliament! 

Dr. L. M. Slnghvl: Yes, before the 
end of the Third Lok Sabha. 

Shrl T. T. Krlshnamacharl: am 
grateful to you, Sir, for the tip you 
have given a little while ago. We 
shall try. 

TralnlnlC In Neuro-SurlCery, Cardiac 
Surgery and Psychiatry 

·751. Shrl Harl Vishnu Kamath: 
Will the Minister of Health be pleas-
ed to state: 

('a) whether adrquate arrangements, 
facilities, equipment and staff are 
available in India to impart instruc-
tion and practical training in neuro-
surgery, cardiac surgery and psychi-
atry: 

(b) if so, In which Colleges and/or 
Institutes; and 

(C) tho dot"ils of the courses pro-
vided in each cnse? 

The Minister of Health (Dr_ Sn-
shlla Nayar): (a) Yes, Sir. 

(b) and (c). A statement is laid on 
tho Table of the House. [Placed in 
Library. See No. LT-535l/65]. 

Shrl Harl Vishnu Kamath: Is it 
not a fact that there are very few 
fully qualified and traIned cardiac 
surgeons, neuro surgeons and psy-
chiatrists in our country today and, 
if so, is the Minister in a position  to 
tell the House the approxinlate num-
ber-if not the exact number-of 
each category of these,-cardlac sur-
geons. neuro·surgeons and psychia-
trists-In this country today, and 
what are the oonorete pllllU for 
making up the deficiency? 

Dr. So,hlla Nay.r: It Is not possl-
blp to give the exact number of these 
surgeons. 

Shrl Harl Vhhnn Kamath: The 
approximate number. 




